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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYD ERABAD

O.A,.NO, 480/95 - Date of Order 4,11,97
BETWEEN 2 ) '

1, Mirze Hamid Ali Baig; 4, Smt.Youhana Begum -
2. P.Sunitha 5. Smt, Zahurunnisa

3, N.,Balaiéh es Applicant@.

AND - |

The Senior Post Master | f
Hydersbad GOP, Hyderabad, |

|
I 1
Counsel for the Applicant | ' .. Mr.P.Rathaish

\
Counsel for the Respondent’ .. Mr, K.Bhaskara Rac

** Respondent,

0 3
b 4
*

! — — .

CORAM: | { |

HON‘BLE SHRI R,RANGARAJAN | MEMBER (ADMN,)

HON'BLE SHRI B.S, JAI PARAMESHWAR ; MEMBER (JUDL.,)

!

| QEDER

. | ‘ D
X &s per Hion'ble Shri B’.S .Jai Parbmeshwar, Member (Judl.) |

!

NE.B.S.A,SatyanarayEna for Mr,P.Rathaiah, learned counsel
¢or the applicant and Mr,H.Bhaskara Rao, learned standing counsel

for the respordents, '

2, There are fiveléppﬁﬁcants in this 0A, They are working

urder the respondent, It’is Stated that due to certain exigencies

theyhad submitted leave'applications£rom 21.2.95 to 8.3,95. The

[
leaveﬁgas not sanctioned, | However the respondent by his memo

in wRal .
. NOo,A6/5trike Dlgs, éat?d %0.3.95 (AgB} éigéqud them that their

absence from duty for the’said pericd could be treated as dies non

in &sccordance with provisﬂons of Rule 62 of P&T Manual Vol, IIIX.
’ I

sV B
L |



| | | (;?/fj

L ] 2 * &

3, = Being aggrieved b& t%e said memo the applicants have filed
.

this OA to quash the said memo dated 20,3.95 declaring it as

arbitrary, unjust and illegal and to direct the respondents to

treat the said Q@;é@d as legve.

4, The respondents havelfiled their counter stating that the
C,P.M.Go, AP Circle in %heik memo dated 19,1,95 ordered forldiﬁersion
of six posts of Postman|from Hyderabal GPO to various sub offices

im Hyderabad City DiviS;onJ%On thé;iégue %? APIEU, Postman; Group- D
and EDAs of Hyderabad GEO érqnch held an extrabrdinary generalbody
meeting on 16,2,.65 and +Omﬁunicated certain resolutions and that

the applicants had not-éUbTitted their leave applications in time.

that they ?articipated in ‘tI:he proposed strike and that the impugned

memo was issued uhder the said circumstences,

5. The applicants dave'nok stated clearly the circumstances
under which they proceeded’om leavef%IOm the versien ¢f the
respondents, it appears tha# the applicants participated in the

strike and in order to getiover the difficulty of break in service

they submit that they had %pplied for the leave during the said
i

pericd,

: l
6. The impugned order |of treatirg the period as dies non is

\
an appe&lable one, Thg aéplicants are at liberty to approachFhe
higher authorities for’coqverting the period treated as,d;es non

| . ad ,

Iany other leave which they EEE? to their
, Ly
credit., ' o

|

7. In view of the 'above the applicants if so advised, may
!

submit a detal Arepregent%tion for treating the period as leave

either as casual leave, or

due to them in accordince| with the ruleg to the higher authorities

, - j :

higher than the authority who treated the period as dies non.

LT T F ' ) B . ‘_.‘ R o ,V

If such a representation is received from the applicantgthat.
author ity should diSpése!of the representation in accordance

i . .3
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With the rule within a period of 2 mohths from the date of

receipt of that representation,

adhere to their earlier |dec
ol ‘

the reasons)treating the pe

in the final eorder.

8 With the above direc

no order as tg cests,

‘/(Bm

g;?rrroer (Judl,)}

A
e

|

If the respondent authority

isicn of tﬂeating the peried as dies non

riod as diks non should also be indicated

| i .
tion,the Oﬁ is dispesed of with

M

" ’ ( R, RANGARAJAN )

: Member (Admn, ) +\
. ‘J‘j

Dated 3 4th November, 1997

—
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S aear .

( Di’ctated in Open Court)
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. 0%.480/95

Copy to:-

1. TreSenior Post Master, Hyderabad GPO, Hyderabad.

2

srr

One copy to Mr. P. Rathaiah, Advocate, CAT., Byd.

One copy to Mr. K. Bhaskars Rac, Addl.CG3C, CAT., Hyd,

Onz

One

Cn

5]

copy to BSIP M(J), CAT., Hyd.
copy to D.R.{A), CAT., Hyd.

duplicate qopy{
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Admitted and Interim Directions

k)
Iszued.
A1lowad
Disposed of with Direstions
i e
Dismissed
Oismissed as Withdrawn
Dismissad for Default
Ordered/Re jected
No order as to posts,
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